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bantral act 25

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the President on the 6th August 1997 and is hereby published for general information.

Act No. 43 of 1997.

An Act to provide for the establishment and incorporation of a law University in the
State of Tamil Nadu for the advancement and promotion of learning and knowledge
of law in the educational pattern of the State.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-seventh Year of the Republic of India as follows

CHAPTER T
PRELIMINARY

1. (1) This Act may be called the Tamil Nadu Dr. Ambedkar L. University ~ Short title,
Act, 1996. extont,

a?lmﬂon
(2) It extends to the whole cf the State of Tamil Nadu.
commencement,

(3) It applies to —

(a) every Law college specified in the Schedule which are deemed to be
affiliated to the University under this Act;

* (b) every other law college or institute situate whithin the University
area which may be afiiliated, to or approved by, the University in accordance
with the provisions of this Act, statutes, ordinance or regulations; and

(¢) every college or institution situate within the University area, which
conducts any course of study or imparts apy training which may qualify
for the award of any degree, diploma or other academic distinction in law
by the University.. ‘ |

(4) This Section and sections, 2,3,4:5’6,7:8,9310:11!12913914’15’16917’21’
48,49,50,52,61,63,64,65,68,69 a d 71 shall comeinto force at once and the
remaining provisions of this Act shall come into force on such dateas the
Government may by notification appoint and different dates may be appointed
for differentprovinus of this Act.

2. In this Act, unless the context otherwise requires,—
Definitions.

(a) “affiliated college” means a college or institution situate within the
University area and affiliated to the University, a college deemed to be
affiliated to the University and an autonomous college;

(b) “autonomous college” means any college disigrated as an autonomous
college by or under the statutes;

(¢) “Bar Council of india” means the Bar Council of India constituted
under the Advocates Act; 1961

(d) “Bar Council of Tamil Nadu” means the Bar Council of Tamil Nadu
constituted for the State of Tamil Nadu;

() “college” means a college or institution established or maintqn;ed
by or affiliated, to the University and providing any course of study or training
in law for admission to tae examination; fordegrees, diplomas or other acadentic
distictions of the University, ’

(f) “date of comencement of this Act” in relation to any provision of
this Act means, the date of the coming into force of that provision;

(g) “Faculty” means a a Faculty of the University;

(k) “Government” means the State Government;

L ity
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e - part-time Lecturers (Senior Sclae) Lecturers (Selection Grade) and other persons

Bstaklishment
of University,

QObjects ot
University,

"this Act; and includes a hostel deemed to be recognised by the University under

(i) “hostel” means a vnit of residence for the students. of the University
maintained or recognised by the University in accordance with the provisions of

this Act;

(j) “prescribed” means prescribed by this Act or the status or ordinances

or regulations; - :
(k) “principal” means the head of a college;
(/) “registered graduate” means a graduate registered under this Act;

(m) “statutes”, “‘ordinances” and “regulations” mean respectively, the
statutes, ordinances and regulations of the University made or continved in force
under this Act; :

(n) “teachers” means Prcfessors, Readers, Lecturers, vshether fill time or

giving instruction in University colleges or institutions in affiliated or approved
colleges or in hostels and libraries as may bedeclared by the statutes to be teachers;

_ (0) “teachers of the University” means persons appointed by the University
to give mstruction on its behalf;

() “University” means the Tamil Nadu Dr. Ambedkar Law University;

_ (q) *“University area” means the a;c2_‘c 'vhict this Act extends under sub-
section (2) of section 1 excluding the Annamalai Nagar as cefined in clause (a) of Tamii Nady
section 2 of the Annamalai University Act, 1928; Aat 1 of 19

o “Universitg callege™ means a callege or a collega combined with research

institute maintained by the University, whather instituted by it, or nat, providing

%)ursas of study leading upto the post-gradtuate and professional degrees of the
niversity;

(%) “University Grants Commission” means the Ccmmission established Central
under section 4 of the University Grants Commission Act, 1956; Aat 3 of |

(#) “Univarsity Leaturar”  “University Reader”, “University Professor”
or “Univarsity Teacher” means Lecturer, Reader, Frofessor or Teachar respect.vely
appointed or desmed to he appointed as such by the University;

(u} “University Library” means a Library maintained by the U niversity,
whether instituted by it or not. -

CHAPTER Il
THE UNIVERSITY,
3. (1) Por the advancement and promotion of learning and kknowledgu of
law, thare shall be astablished a University by the npame *“The Tamil . Nadu
Dr. Ambedkar Law University”.

(2) The Univarsity shall be a bady corporate haviug peipetual succession
and a common seal and shall sus and bs suad by the said name.

(3) 1., headquarters of the'-University shall be located within the Ilimts 4
of “-e Madras Metropolitian Planning Area as defined in clause (23-2) of section Tamil Ng
2 of the Tamil Madu Town and Country Planning Act, 1971. Act 35 of

4. The University shall have the following abjects, namely :—

(@) to provide for the advancement and dissemination of knowledge of law
and their role in the developmert of better education;
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(b) to promote the legal education and well being of the community generally;

() to develop in the student and research scholar, a sense of responsibility
to serve the society in the field of law by developing skills in regard 1o advocaay,
legaal services, legislation, law reforms and the like; S "

(4) to organise lecture, seminars, sympaqsia and conference ;

. () to promote legal knowledge and to make law as efficient instruments of
social development ; A .

_ (f) to provide acaess to lagal education for large segments of the population,
and ]m particular to the disadvantaged-groups such as those living in remote and
rural areas ; '

(8) to promote acequisition of legal knowlegde in rapidly developing and
changinrg society and to continually offer opportunities for upgrading knowledge,
training and skills in the context of innovation, research and discovery in. all
fields of human endeavours ; ‘

(k) to provide innovative system of University level education, fiexible and
open, in regard to methods and pace of learning, combination of course, age ot
entry, gonduct of examination and operation of the programmes with a view to
promote learning and encourage? excellence in new _ﬁtﬂds of legal knowledge ;

(i) to provide education and tra_ibjx;g in the various fields of law ip the State
raising their quality and improving their availability to the people;

(j) to provide suitable post-graduate courses of study and promote reaserch
in the various fields of law ;

(k) to promote national integration and the integrated development of the
human personality through its policies and programimes.

5. The University shall have the power,—

() to administer and manage the University and such centres for research,
for legal education or for advancement of knowledge in law ;

(i) to provide for instructions or training in such branches of learning
pertaining to law, as the University may deem fit ;

(iii) to make provisions for reaserch or for the advancement or dissemi-
nation of knowledge in legal education; :

(iv) to organisec and undertake extension services :

(v) to affiliate colleges to the University under conditions prescribed and
to withiraw such affiliation ; }

Provided that no college shall be affiliated to the University unless the
permission of the Government to establish such College has been obtained and the
terms and conditions, if any, of such permission has been complied with:

(vf) to institute degrees, titles, diplomas and other academic aistinctions §

(vii) to hold examinations and to confer degrees, titles, diplomas and other
academic distinctions on persons who shall have pursued an approved course of
study in the University, University college or any college affiliated or deemed to
be affiliated to the University under this Act and shall have passed the prescribed

examinations of the University subject to such conditions as the University may

determine ;

(A Group) V1-2 Ex. (411)—Z

Powers and”
functions of
University.
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(viiiy to confer degrees, titles, diplomas and other academic distinctions on
persons ‘who shall have pursued an approved course of study Ir an autonomous
college ;- - . - :

I cooro e . . ..
(ix) to conter honorary degrees or other distinctions under conditions
prescribed ;

(%) to fix fees to demand and receive such fees as may be prescribed;

(i) to establish, maintain and manage hostels and to recognise paces of
residence for the studems of the University ana w wih.mw surh recognition to
.any sach place of residence ; S :

(xii) to establish suca special centres, speaialised study centres, school of
excellance which may serve as a lead agent for all other law colleges to emulate
or other units for research and instruction and for promotion of distance education
- centres as are, in the opinion of the University, necessary for the furtherance of its
objects ;

(xiii) to supervise and controljthe residence and to regulate the discipline

of the students of the University and to make arrangements for promoiing their health;

(xiv) to make arrangements in respect of the residence, discipline and
teaching of women students ; ,

(%v) to " create} academic, technical, administrative ministerial and other
posts and to make appointments thereto ; '

«(xvi) to provide, control and maintain discipline among the students and

to reguate and enforce discipline among ail categories of employees of the University P

and to lay down the conditions of service of such employees including their  code
of conduct and to take such disciplinary measures as may be deemed necessary ;
: SEIPREY PR
(xvii) to institute lecturerships,  readerships, professorships and Other
teaching posts required by the University and to appoint persons to such Lecturerships,
readerships, professorships and other teaching posts ;

(xviii) to institute and award fellowships, travelling fellowships, scholar-
ships, studentships, bursaries, prizes and medals in accordance with the statutes ;

(xiv) to provide for printing, reproduction and publication of research and

other works ard (o organise exhibitions,

__(xx) to sponsor and undertake research in all aspects of law, justice and.
social development ;

(*xi) to co~operate with any other organisations in the matter of education,

training and research inlaw, justice, social development, and allied subjects for such
purposes as may be agreed uporn on such terms and conditions as the  Jniversity

may, from time to time, determina !

(xxii) to co-operaie with institutions of higher learning in any part of the
world having objects wholly or partially similar to those of the University, by
exchange of teachers and scholors and generally in  such marner as may be
eonductive to the common objects ;

_ (xuxiii) to regulate the expenditure and to manage the accounts of the
University ; ’

(xx1v) to establish and maintain with in the University or slsewhere, such
class rooms and study halls as the University may consider necessary and ade-
quately furnish the same and to establish and maintain such libraries and reading
rooms as may app2ar conv3nient or necessary far the University;

(xxv) to receive grants, subventions, sabscriptions, donotions and gifts

for the purposas of tha University and consist® nt with the ob ects for which the
Unwersity is established :

— el
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(xxvi) to purchase, take on easz or acsept as gifts or otherwise, any land
or building or works which may be Inecessary or convenient for the purpose of the
University on such terms and conditions as it may think fit and proper and to
construct or later and maintain any such building or works :

(xxvii) to sell, exchange, lease of otherwise <ispose o. all or any portion
of the properties ot the University, movable or immovable, on such terms as it
mcy think fit and proper without prejudice to the interest and actjvities of . the
University : o

(xxviii) to draw and accept, to make and endorse, to  discount and
negotiate, Government and other promissory notes, bills of exchange cheque or
other negotiable instruments :

(xxix) to execute conveyances, transfers, reconveyances, mortgages,
leases, licences and agreements in respect of property, movable or immovable in-
cluding Government securities belonging to the University or to be  acquired for
the University ;

(xxx)} to appoint, in order to execute an instrument or transact any business
of the University, any person as it may deem flt ;

(xxxi) to give up and cease from carrying on any classes “or  departments
of the University :

(xxxii) to enter into any agreement with the Central Goveérnment, State
Governments, the University Grants Commission or other Authorities for receiving
grants :

(xxxiii) to accept grants of money, securities or property of any kind on
such terms as it may deem expedient :

(xxxiv) to raise and borrow money on bonds, mortgages, promissory
notes or other ohligations or securities upon all or any of the properties an assets
of the University or without any securities and upon such terms anc conditions as
it may deem fit and to »ay out of the funds of the University, all expenses incidental
to the raising of money, and to repay and redesm any money borrowed ;

(xxxv) to invest the funds of the University money entrusted to the University
in or upon such securities and in such manner as it may deem fit and from time to
time transpose any investment ;

(xxxvi) to make such regulations as may from time to time, be considered
necessary for regulatiing the affairs and the management of the University and to
alter, modify and to rescind them ;

(xxxvii) to constitute for the beneflt of the academic, technical administra-

"tive Jand other staff, in such manner and suoject to such conditions as may be

proscribed by the regulations, such as pensions, insurance, provident fund and
gratuity as it may deem fit and to make such grants as it may deem fit for the
benefit of any employee of the University and to aid in the establishment and
support of the associations, institutions, funds, trusts and conveyances calculated
‘to benefit the staff and the students of the University ;

(xxxvii) to delegatc all o1 any of its powers and funcitions to any authority
of the University or any committee or any sub-committee or to any one or more
members of its body or its officers and,

(xxxix) to do all such other acts and things as the University may consider
necessary, conductive or incidental to the attainment or enlargement of its objects,
‘powers and functions or any one of them,
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6. (1) No Léw college or institution imparting legal education within the
University area shall be affiliated to any other University other than the Tamil Nadu

-Dr. Ambedkar Law University. :

(2) No Law college or institution imparting legal education affiliated 10, or
associated with, or maintained by, any other University, whether within the State
of Tamil Nadu or outside the State of Tamil Nadu, shall be recognised by the
University for any purpose except with the prior approval of the Government and
the University concerned.

7. (1) The University shall, subject to the provisions of this Act and the
statutes, be open to all persons.

(2) Nothing contained in sub-section (1) shail require the University,—

(@) to admit to any course of study any person who does not possess the
prescribed  academic  qualification or standard ;

(b) to retain on the rolls of the University any student whose academic
record is below the minimum standard required for the award of a degree, diploma
or other academic distinction ; or

(¢) to al it any petson or retain any student whose conduct is prejudicial
to the interests of the University or the rights and privileges of other students and
teachers,

(3) Subject to the provisions of sub-section (2), the Government may, by
order, direct that the University shall reserve such percentage of seats therein for

. the students belonging to the Scheduled Castes, the Scheduled Tribes, Most Back-

ward Classes including Denotified Communities and Backward Classes, as may
be specified in such order and where such direction has been given, the University
shall make the reservation accordingly.

8. (1) The Government shall have the right to cause an inspection or inquiry,
to be made, by such persons or person, as they may direct, of the  University,
its buildings, museums, workshops, and equipments and of any institution
maintained, recognised or approved by the University and also of the examination,
teaching and other works conducted or done by the University and to cause an
inquiry to be made in respect of any matter connected with the University. The
Government shall in every case give notice to the University of their intention to

cause such inspection or inquiry to be made and the University shall be entitled
to be represented thereat. '

(2) The Government shall communicate to the Syndicate their views with
reference to the results of such inspection or inquiry and may, after ascertaining
the opinion of the Syndicate thereon, advice the University upon the action to be
taken and fix a time limit for taking such action.

(3) The Syndicats shall report to the Government through the Vice-
Chencellor, the action, if any, which is proposed to be taken or has been taken
upon the result of such inspection or inquiry. Such report shall be submitted
within such time as the Government may direct.

_ 4 Where the Svndicute does not take action to the satisfaction of the
FUATINEST BIIT L ESISe Ime e Jovesrment mav. uter  onsidering
AL TTNEAIm..T LSUEES T TDESSENED Thas TSR RIS sSHe smh
HRESTL. s NE, T LT Dol Srome =k DT WD s
Cuoon. 3 s overl o e Symfesar nos ST WD DT moretwwer
WILGIG SUCL LI 45 ma) D Dxet m fhat Denzt ™ Ok Govermme—-, e Goverr-
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make such orders as may be necessary for the expenses  thereot,
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CHAPTER 1II
OFFICERS OF THE UNIVERSITY.

9. The University shall consist of the following officers, namely 1~

Offioers of
(1) the Chancellor; : Unlversity.
(2) the Pro-Chancellor; ‘ ¢
(3) the Vice-Chancellor;

(4) the Registrar;
(5) the Finance Officer;
(6) the Controller of Examinations; and

(7) such other persons as may be declared by statutes to be officers of the
University.

10.(1) The Governor of Tamil Nadushell be the Chancellor of the Univer- Chancellor.
sity. He shall, by virtue of his office, be the head of the University and President
of the Acad:mic Senate and shall, when present, preside at the meetings of the
Academic Senate and at any convocation of the University and confer degrees,
titles, diplomas or other academic distinctions upon persons entitled to receive
them,

(2) Where power is conferred upon the Chancellor to nominate persons to
the authorities, the Chancellor shall, in consultation with the Vice-Chancellor, and
to the extent necessary, nominate persons to represent the interests not otherwise
adequately represented.

(3) The Chancellor may, of his own motion or on application, call for and
examine the record of any officer or authority of the University in respect of any
froceeding to satisfy himself as to the legality of such prcceeding or the correctness,
egality or propriety of any dccision taken or order passed therein, and if, in any
case, it appears to the Chancellor that any such proceeding, decision or order
should be modified, annulled, reversed or remitied for reconsideration, he may
pass orders accordingly:

Provided that every application to the Chancellor for the exercise of the powers
under this sub-section shall be preferred within three months from the A-~te on
which the proceeding, decision or order to which the applicetion relates was
communicated to the applicant:

Provided further that no order prejudicial to any person shall be passed unless
such person has been given an opportunity of making his representation.

(4) The Chancellor shall exeroise such other powers and perform such other
duties as may be conferred on him by or under the provisions of this Act.

11. (1) The Minister in-charge of the portfolio of law in the State of Tamil  Pro«Chanoslior.
Nadu shall be the Pro-Chancellor of the University.

(2) In the absence of the Chancellor or during the Chancellor’s inability io
act, the Pro-Chancellor shall exeroise all the powers and perform all the functions
of the Changellor. ‘

(3) The Pro-Chancellor shall exercise suoh other powers and perform such

other functions as may be conferced on him by or under this Act. ’ !

12. (1) Evefy appointment of Vice-Chancellor shall be made by ‘the Chancellor Vice-Chancellor,
trom out of a panel of thres names recommended by the Committee referred to

“n sub-seation (2) and such panel shall not contain the name of any member of the -
said Committes &

Provided that if the Chancellor does not approve any of the persons in the
panel sorecommended by the Committee, he may take steps to constitute another
Committee, in acoordance with sub-section (2) to givea fresh panel of three different
names and shall appoint one of the persons named iv the fresh panel as Vice-
Chancellnt;

(A Grour) V-2 Ex, (411)--3
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(2) For the purpose of sub-seation (1), the Committes shall consist of three
persons of whom one shall be nominated by the Governmeant, one shall be nominated
by the Academic Senate and one shall be nominated by the Syndicate:

Provided that the pefson so nominated shall not be a member of any of
the authorities of the University.

(3) The Vice-Chancellor shall hold office for a period of three years and
shall be eligible for re-appointment for a  further period of three years:

Provided that no person shall hold the office of the Vioe-Chancellor for more
than six years in the aggregate. -

Provided further that— .

(@) the Chancellor may direct that a Vice-Chancellor whose term of
office has expired, shall continue in office for such period, not exceeding a total
period of one year, as may be - specified in the direction ;

(b) the Vice-Chancellor may, by writing under his hand adcressed to the
Chancellor and after giving two months notice, resign his office :

Provided also that a person appointed as Vice-Chancellor shall retirc from
office if, during the term of his office or any extension thereof, he completes the
age of sixty-five years. : N '

b
(4) When any temporary vacanay oocurs in the office ot the Vice-ChanceHor
or when the Vice-Chancellor is, by reason of illness, absence or for any other reason,
unable to exercise the powers and performthe duties of his office, the senior most
Professor of the University shall exercise the powers and perform the duties of the
Vice-Chancellor till the Syndicate makes the requisite arrangements for exercising
the powers and performing the duties of the Vice-Chancellor.

(5 The Vice-Chancelior shall be a whole-time officer of the University and
his emoluments and other term< and conditions of service shall be as follows:—

(@) There shall be paid to the Vice-Chancellor a fixed salary of seven thousand
six hundred rupees per mensem or such higher salary as may be fixed by the Govern-
ment from time to time and he shall be entitled to such other perquisites as may be
fixed by the statutes; '

(b) The Vice-Chancellor shall be entitled to such terminal benefits and allow-
ances aii may be fixed by the Syndicate with the approval of the Chancellor from
time to time : ' v )

Provided that, where an employee of—§

_ () the University or college or institution maintained by or affiliated to, that
University ; or

(i) any other University or colleges or institutions maintained by or affiliated
to that University,

is appointed as Vioe-Chapcellor., he shall be allowed 1o continue to contribute to
the Provident Fund to which he is a subscriber, and tae contribution of the University

shall be limited to what he had been contributing immediatel before his appointment
as Vioe-Chancellor ;

(¢) The Vice-Chancellor shall be entitled to travelling allowance at such
rates as may be fixed by the Syndicate ;

(d) The Vice-Chancellor shall be entitled to earncd leave on full pay at
one<leventh of the periods spent by him on active service :

Provided that when the earned leave applied for by the Vice-Chancellor ia
sufficient time before the date of expiry of the term of his office, is refused by the
Chancellor in the interests of the University and if he does not avail of the leave




TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

before the date of expiry of the term of his office, he shall be entitled to draw cash
equivalent to leave salary after relinquishment of his office in respect of earned leave
at his credit subject to a maximum of two hundred and forty days ;

(e) The Vice-Chancellor shall be entitled on medical grounds or otherwise,
to leave withont pay for a period not exceeding three months during the term of

his office :

Provided that such leave may be converted into leave on full pay to the extent
to which h2 is eatitled to earned leave under clause (d).

13. (1) It, in ths opinion of the Chancellor, the Vice
or refuses to carry ot the provisions of this Act, or abuses the powers vested in
him, or misbshaves or mismanages or lus conduct involves moral turpitude or if it
otherwise appsars to the Chancellor that the continuance of the Vice-Chancellor
in office is detrimental to the interests of University, the Chanceilor may, direct the
Pro-Chancellor to constitute a Committee consisting of not less than three members
to enquire into the m:tter and place the report of the Committee before  the

Chancallor.

(2) The Chancellor shall, after considering the report of the Committee, is
satisfied that the cont'nuance of the Vice-Chancellor in office will be detrimental
to the interests of the University or if he is found guilty of all or any of the charges
by otdar, ramove the Vice-Chanzellor : ' .

Provided that no order shall be passed under this section unless a reasonable
opportunity of bsing heard is given to the Vice-Chanceilor.

14. (1) The Vics-Chancellor shall bs the academic head and principal executive
officer of the University.

§2) The Vice-Chancellor shall, in the absence of the Chancellor and  Pro-
Chaneellor, preside at the meetings of the Academic Senate and at any convocation
of the University and confer dezrees, titles, diplomas or other academic distinctions

upon parsons en.itled to receive them.

and ‘shall be responsible for the due maintenance of discipline in the University.

(4) The Vice-Chancellor shall ensure that faithful observance of the provisions
of this Asct, the statutes, ordinances and regulations made thereunder and he may
exerciss all pawers as may bz nocessary for the purpose.

(5) The Vice-Chancellor shall give effect to the orders of the Syndicate regard-
ing the appointment, suspension and dismissal of the teachers and other employees
of the University and any othar decision of the Syndicate.

(6) In any emsrgency which in the opinion of the Vice-Chancellor  requires
immadiate action to ba taken, ha shall, by ordsr, take such action as he deems neces-
sary and shall, at the earliest oppartunity report the action taken to such officer or
authority or body as would have, in the ordinary course, dealt with the matter :

Provided that no such order shall be passed unless the psrson likely to be affected
has beeg given a reasonable opportunity of being heard. :

(‘73 Auny parson aggrieved by any order of the Vice-Chancellor under sub-
section (6), may prefer an appaal to the Syndicate within thirty days from the date
on which such ordsr is commicated to him and the Vice-Chancellor  shall _ give
effsct to ths ordsr passed by th: Syadicate on such appaal. S

(8) The Vice-Chancellor shall be the ex-officlo Chairman of the Syndicate,
the Planning Board and the Finance Committee. The Vice-Chancellor shall be
entitled to bs present at, and to address, any maeting of any authority or other body
of the University, but shall not be eatitled to vote thereat unless he is a member of

such authority or boady.

(9) The Vice-Chancellor shall have pawer to convene meeting of the Syndicate,
the Academic Ssnate, the Planning Baard and the Finance Committee.

Chanocellor,

Powers and du
ot Vice-Chance|

(3? Ths Vice-Chancellor shall exercise control over the affairs of the University

-Chanceilor wilfully omits Removal of Vice-

ties

flor..
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(10) The Vice-Chancellor shall be responsible for the co-ordination and inte-
gration of teaching and research, extension education and curriculum development.

(11) The Vice-Chancellor shall exercise such other powers and perform such
. other duttes as may be prescribed by the statutes.

‘opistear, 15. élg The Regis‘rar shall be a whole-time salaried officer of the University
appointed by the Syndicate.

(2) The terms and conditions of service of the Registrar shall be as follows:—

(@) The holder of the 20st of Registrar shall be an academician in the field
of law not lower in rank than that of the Principal of Law college, or the Professor
of the University who has put in a service in such capacity for a period of not
{ess than three years or an officer of the Government not lower in rank than that of
the Deputy Secretary to Government, Law Department.

(b) The Registrar shall hold office for a period of three years and shall be.
eligible for re-appointment :

Provided that the Registrar shall retire on attaining the age of fifty-eight years.
or on the expiry of the period specified in this clause, whichever is earlier.

(¢) The emoluments and other terms and conditions of service of the
Registrar shall be such as may be prescribed. '

(d) When the office of the Registrar is vacant or when the Registrar is, by
reason of illness, absence or for any other cause, unable to perform the duties of
"his office, the duties of the office of the Registrar shall be performed by such person
as the Vice-Chancellor may appoint for the purpose.

(3) (@) The Registrar shall have power to take disciplinary action against
such of the employees, excluding teachers of the University and academic staff, as
may be specified in the orders of the Syndicate and to suspend them pending
inquiry, to administer warnings to them or to impose on them the penalty of censurce
or with-holding of increments :

) Provic}ed that no such penalty shall be imposed unless the person concerned
has been given a reasonable opportunity of showing cause against the action proposed
to be taken against him,

(&) An appeal shall lie to the Vice-Chancellor againit any order of the
Registrar imposing any of the penalties specified in clause (2).

(¢) In any case where the inquiry disc'2¢~s that the punishment beyond the
powers of the Registrar is called for, the Registrar shall, uporn conclusion of the
inquiry, make a report to the Vice-Chancellor along with his recommendations and
the' Vide-Chancellor shall pa:s such order as he deems fit :

Provided that an appeal shalil lie to the Syndicate against an order of the Vice-
Chancellor imposing any penalty.

(d) No appeal under clause (b) or clause (c) shall be preferred after the expiry
of sixty days from the date on which the order appealed against was reccived by

the appellant.

(4) Save as otherwise provided in this Act, the Registrar shall be the ex-officlo
Secretary to the Syndicate, the Academic Senate, the Facultics and the Boards of
Studies, but shall not be deemed to be a member of any of these authoritics,

! (5) 1t shall be the duty of the Registrar,—

(a) to be }he custodian of the records, the common seal and such other
property of the University as the Syndicate shall commit to his charge ;

- (b) to issue all notices convening meetings of the Syndicate, the Academi
, 1 X s mic
Senate, the Faculties, the Boards of Studies, the Boards of Examiners and of any
Committee appointed by the authorities of the University ;
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(¢) to keep the minutes of all the proceedings of the meating of the Syndicats,
the Academic Senate, the Facultics, the Boatds of Studies, the Baards ot Examiners
and of any Committes appointed by the authorities of the University ;

(d) to conduct the official correspondence of the Syndicate ;
() to supply to the Chancellor, copies of the agenda of the meetings of the

authorities of the University as soon as they are issued and the minutes of the pro-
ceedings of sueh maatings ; and

(f) to_exercise such other powcrs and perforin such other duties as may be
specified in the statutes, the ordinances or the regulation® or as may be required, from
time to time, by the Syndicate or the Vice-Chencellor. -

(6) In all suits and other legal proceedings by or against the University, the
pleadings shall be signed and verified by the Registrar and all processes in such suits
- and procsedings shall be issued to, and served on, the Registrar.

16. (1) The Pinance Officer shall be a whole time Salaried Officer of thu University ~ Pinance
appointag by the Syndicate for such period as may be.spacified by the Syndicate in- Officar
this behalf, ‘

(2) Appointment ot the Finance Officer shall be made by the Syndicate from
out of a panel of three names recommended by the Government. ¢

(3) The emaluments and other terms and conditions of service of the Finance
Officer shall be such as may be prescribed by ordinances.

(4) The Finance Officer shall retire on attaining the age of fifty eight years
or on the explx;y of the period spacified by the Syndigate under sub-section (1), which-
avar i3 earlier : ,

Provided that the Finance Officer shall, notwithstanding his attaining the age
at fifty eight years, continug in office until his successor is appointed and enters upon
his offica or until the exptiy of a period of one year, whichever is earlier. .

(5) When the office of the Pinance Officer is vacant or when the Pinance
Qffigar i3, by reason of illnass, ahsenee or for any other ecause, unable to perform the
duties of his office, the duties of the Pinance Gfficer shall be parformed by such person
ag the Vice-Chencellor may appaint for the purpose.

(6) The Finénee Offiger shall be the ¢x-gfficio Secratary to the Finance Com
mittee, but shall not be deemed to be a member of such Committee.

(7) The PFinanee Officer shall,—

(@) exarcise general supervision over the funds of the University and shall
advise the University ag regaids its financial poligy ; and : :

(b) exercise such other powers and perform such other flnancial functions ag
may assigned to him by the Syndic.ie or a¢ may be presciibed by the statu‘es or
ordinances:

Provided that the Finance Ofiicer shall not incur any expenditure or make any
investment exceeding such amount as may be preseribed without the previous approval
of tha Syndicate. :

(8) Subject to the control of the Syndicate, the Pinance Officer shall,—

(a) hold and munage the property and investments of the Univarsity including
trust and endowment property ; .

(b) ensure that the limit fixed by the Syndicate for recurzing and non-recurring
expandituze for a year ra not excceded and that all moneys are expended on the
purposes for which they are granted or allotted ; ,

(¢) be rasponsible for the preparation of"anual acaounts, financial estimate,
and the budget of ths University and for thaeir presentation to the Syndicate ;

V-2 Ex.(411)—4
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(d) keep a constant watch on the cash anc_l bank balance and of investments;

~(¢) watch the progress of the collection of revenue and advice on the methods
of collection employed ; e » :

(f) ensure that the registers of buildings, lands, furniture and equipments
are maintained upto date and that stock checking is conducted of equipments and
other - eonsiimable matérials in all offices, special centres and colleges maintained by
the University : " A RS '

(g) bring to the notice of the Vice-Chencellor any unauthorised expenditure
or other financial irregularity and suggest appropriate action to be taken against pérsons
at Tault ;and -~ DR TRt ’

(h) call from any office, centre college maintained by the University, any
information: “or réturns that he may consider negessary for the performance of his
duties. S

(9) The receipt of the Finance Officer or the person or persons duly autho-
rised in this behalf ' by the Syndicate for any money. payable to the University shall be
a sufficient discharge for payment of such money. ’

atroller of 17. (1) The holder of the post of Controller of Examinations shall be an acade-
Ixaminations. n;ician 1in the field of law not lower in rank than that of the lecturer (Selection Grade)
: of a college. ‘ ,

(2) The Controller of Examinations shall be a whole-time¢ officer of the Uni-

versity appointed by the Syndicate for such period and on such terms and conditions
as may be prescribed.

o (3) The Coatroller of Examinations shall exercise such powers and perform
such duties as may be prascribed. :

CHAPTERY.
_AUTHORIT]ES OF THE UNIVERSITY.
ithorities . 18. The authorities of the University shall be the Syndicate, the Acadzmic Senate,
of the the Boazds of Studies, the Finance - Committee; the Planning Beoard, the Faculties

University. and such other authorities as may be declared by the statutes to be the authorities of
~ the University.

isqualification 19. (1) No person shall be qualified for nomination or election as a member of
for member- ﬁny of the authorities of the University, if on the date of such nomination or election
ship. ; e is—

(@) of unsound mind or a deak—mute, or,

" (b) an applicant to be adjudicated as an insolvent or an undischarged insol-
‘vent ; or

(¢) sentenced by a criminal court to imprisonment for any offence involving
moral turpitude. :

(). In case of dispute or doubt as to whether a person is disqualified under sub-
section (1), the Syndicate shall determine and its decision shall be final.

Jisqualification 20. (1) (a) Notwithstanding anything contained. in Sections 22 and 29, no person
or election or  who had held office as a member for a total period of six years in any one or more
aomination to  of the following authorities of the University, namely :~

yndicate anl

Academic (i) the Syndicate, and
Scoale io

certain cases., (i), the Acauemic Sepate,

shall be eligible for election or nomination to any of the said two authorities.
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Central Act
wXLV of 1860.

(b) Notwithstanding anything contained in clause (a), no person who has
held office as a memebr for a total period of six years in any one or more of the
following authorities of any other University established under any law of the
State Legislature— ' ’ C '

(i) the Syndicate,
(i1) the Senate, '
(iii) the standing Committee on Academic Affairs,
(iv) the Governing Council,
(v) the Board of Management,
(vi) the Executive Council,
- (vii) the Academic Committee.
" (viii) the Academic Council,

shall be eligible for election or nomination to the Syndicate or the Academic Senate
of the Univ;rsity under this Act:

Provided that for the purpose of computing the total period of six years re-
ferred to in this sub-section, the period of three years during which a "person held
office in one authoricy  either by election or by nomination and the period of
three years during which he held office in another authority either by election or
by nomination shall be taken into account and accordingly, such person shall not be
eligible for election or nomination to any of the two authorities referred to in clause.

(a: : L ae

Provided further that for the puspose of this sub-section a person who has held
office for a period of not less than one year in any of the authorities = referfed
to in clause (a) or clause (b), in casual vacancy shg\ll’be deemed to have held office

for a period of three years .in that authority:

Provided also that for the purpose of this sub-section if a person was elected
or nominated to one authority and such person become a member of another authority
by virtue of thc membership in the first mentioned authority the périod for which ‘he
held office in the first mentioned authority alone shall be taken into account. o

(2) Nothing in sub-section (1) shall apply to—
(i) ex-offficio members referred to in section 22; and

(i) ex-officio members referred to in section 29 but not including mem-
bers  of the Syndicate who are not otherwise members of the Academic

Senate. '

21. The Vice-Chancellor, the Registrar, the Finance Officer, the Controller of Vice-Chan-
Examinations and other employees of the University shall be deemed when acting  cellor and
or purporiing to act in pursuance of any of the provisions of this Act, to be public  other offi
servants within the meaning of section 21 of the Indian Penal Code. etc., to be

public
servants, i

-
i
!

o
it
E:
1

(A

THE SYNDICATE.

22. (1). The Chancellor shall, a3 soon as may be, after the first Vice-Chancellor ¥ Syndicate,
is appointed undér section 63 constitute the Sryndicatc ‘

(2) The Syndicate shall, in addition to the Vice-Chancellor, consist of the
following members, namely:— : .

Class I—Bx-officio Members.

(@) The Secretary to- Government in-charge of law;
(b) The Secretary to Government in-charge of Education; : : |
(c) The Director of Legal Studies; and :
(d) The Advocate - General, Tamil Nadu.
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Class IT— Other Members.

(@) one serving or retired Judge of High Court, Madras nominated by thic Govern-
ment in consultation with the Chisf Justice of High Court, Macras;

(b) One Teacher elected by the Academic Senate from among its members who
shall be a teacher of an affiliated college;

(¢) One_University Reader nominated by the Vice-Chancellor by rotation accor-
ding to seniority;

~ (d) Two University Professors from among the Heads of Departments of study
and research school oi excell:nce or centres of advariced studies nominated by the
- Gover nment on the recommend ation of the Vice-Chancellor by rotation accor( ing to

seniority;

(¢) One member nominaled by the Government to secure represertation of the
Scheduled Castes and the Scheduled Tribes from among the members of the legal
profession or from the members of the law teaching faculty;

I : (f) One member nominated by the Government to secure represertation of the
' Most Backward Classes ard the Denotifiecd Communitiesf om among the members
! of the legal profession or from the members of the law teaching faculty;

~(8) Two Principals of affiliated colleges nominated by the Vice-Chancellor;
() One member nominated by the Bar Council of India;
} (i) Chairman of the Bar Councilof Tamil Naduv;

‘ (j) Onewiember elected by the Academic Senate f om among its members:
and

(k) One member nominated by the Chancellor f om among the members of the
*’ Academic Senate.

| (3) The Vice- Chancellor shall be the ex-officio Chairman of the S yndicate.

(4) (@)Save ... >therwise p ovided, the members of the Syndicate, othLer than
the ex-yyficio members, shall hold office for a period of three years and suck members
shall be eligible for election or nomination for not more than another period of three

vears.
T WRTEnI T T wr i mEUiul I LOITRTEl Tl il Sioiimirizozoizilr o rianen
{nsnemins of oFATtE nEis IOt DOLEST IBEL OO MEET TUORI} OSTUI Taitw ikl e
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Provided that a member of the Syndicate wi Is €x80167 O LUIULEIEE T m§
capucity as a member of a particular electorate of body, or the holder of a particular
appointment shall cease to bea member of the Syndicate from thedate on which he
ceases to te 4 member of that electorate or body, or the holder of that appointment,
as the cise may be: '

] Provided further that where an elected or nominated member of the Syndicate is
i - appointed temporargly to any of the office by virtue of which he is entitled to be a
' . . member of the Sync icate , ex-officio, he shall by notice in writing signed by him and
% communicated to the Vice-Chancellor within seven days from the Jate of his taking
! charge of his appointment, choose whether he will continue to be a member ot the
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Syndicate by virtue of his clection or nomination or whether he will vacate affice
as such member and become a memhbsr eo-Xfficio by virtue o1 iL’¥ appointment and
the choice shall be conclusive, On failure to make such a choice, he shall be degmed
to have vacated his office as an elected or 3 nominated member . ,

| I v ‘
(5) Wwhan a person ceases to be a member of the Syndicate, he shall ease to
he 3 member of any of the authorities of the University of which he may happen to
be a member by virtue of his membership of the Syndicata.

23. Syndicate shall have the pawer,—
(1) to make statutes and amend or repeal the same,
(2) " to make ordinances and amend or repeal the same ;
(3) to hold, contrcland administez the propesties ang funds of the ﬁniversity

(4) to provide for instruction and ftrajning in such, branches of learning in
various fields of law as it may deem fit ; .

i,

learning in various flelds of law as it may deem flt :

(6) ta provide for research and advancement and amseminatiot: of knowledge
in vatiovs fields of law ; P

s . - . - . X . i E’; ;;
: (7) to institute lecturerships, readershipsi professorships and any other
teaching posts required by the University ; i ;

(8) to prescribe, in consultatipn_ with expert con:mitices, tc be appjointe;d' for
the purpose, the conditions for affiliating colleges tc the University or apf’roval of
institution” by tne University and to withdraw suct affiliation or approval :

(9) to institute, degrees, deplomas and other academic distinctions ;

(10) to zonfer degrees, diplomas and other academic distinetions on
persons who— f -

(a) shall have pursued an approved course of study or training in a college
at in an approved institution, unless exempted thetefrom in the man-
ner prescrited by the statutes anc shall have passed the eXaminations
presceibed hy the University ; or

(b) shall have carried on research undet cohditions prescribed by the
statutes ;

(11) to confer honorary degrees or other honofaty distiﬂctions on thd récdm-
mendation of not less than two-thirds of the members of the Syndicate ;

(12)  to consider and take sugh action as it may deem fit on the annual repart,
g the annualZaccounts and the financial estimates; -

(13) to preseribe the qualifications of teachers in‘'the University departmants
and Univarsity golleges and the afiiliated colleges in the statutes ; : =

© (14) ' 1o appoint, - -on the’ i'dcor'nme'n'ddtiqnj of the 'Scléction:(!onimjttgq. of
Qxperts appointed for the purpose, University Lecturers, Profgssors, Readars and
faachers, fix their emoluments, define their duties and the conditjons of their service

and provide for Alling up of,tc;iﬁpngqy‘r vacancies ; -’ .
(15) to make statutes specifying the mode of ‘apinbin‘txrncn‘tl oi:péradﬁ:? to
administzative and. other posts, provide foz filling up of femporary vacancicy and

" dafina thait duties and their terms and ¢anditions of servics ;- o
{V-2 Exf(411)—5

we

(5) to establish departments of study in the University in such discipline of

Powers of
syndleate.
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(16) to take disciplinazy sroceedings against the University Poofessors,  Rea-
ders, Lecturers, Teachars and othst employees of the Uuniveesity in the magnee press
cribed by the statutes and to imposs such penalties as may e specifiad in tns statutes
and to place them under suspension panding énQuiry ;

(17) to ¢aai: an inspeton of all collegss, and othe: institutions atfiliataed ox
to be affiliated, to taz Uaiversity and to take such action ag may be deamad necas.
. sary;

(18) to prescribe, the mannse in which and the couditions Subjaci to which,
, a college or institution may ba designated as an autonomous college or institution
; and to cancel such designation ;

(19) with the concurrence of the Government, to designate any college as an
autonomous collegs and to eancel such designation ;

(20) to recognise, an the report af inSpection commission; any callege or
ingtitution outside the Univarsity arqa ;

(21) to raiss on hehalf of the University loans fror the Cential of any State
Gavernment or any carparation owned or contralled by the Central or any State
Gavernment or from the public ;

(22) to bartow monay tor the purpases of the University with the approval
of the Gavernmant oa the sscusity of the property of the Univarsity ;

(23) to appoint examiners on the reqommendation of the Boards of Studies
and _to fix their remuneration ;

(24) to ghary. ~~d collect such feas and as may be presoribed by the statutes ;

(25) to aonduct the Univerdity examination and approve and publish the
rqsuits thereon ; :

(26) to appoijnt members ta the Boards of Studies ;

§27) to make ordinances, regarding the admission of students to the University
ot -rasaribing xaminations to be recogunised as equivalent to University examinations;

(28) to astatlish and maintain hostels ;

<-Eesls omer mpparETel T otnr Usnentrn oozl onrosospend
- T pTOOILSNE WONERT T TIl T TR T LIt IlNs e T
L el IS UM WIE LT SRT

[a> © L e iui tes §E e E Vemz  gwo e T ot e -
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@ angeLem: 107 32luvine Tner neakin and wel-Tzonp

: _ (31) to award tellowships, travelling fellowsh.ps, studjenmtshipt, medals and
i prizas in a¢cordance with the statutes ;

(32) to manage any publication bureau, employment bureau and University
sports ot athlatiz elubs instituted by the Unjversity ;

(33) to raview the instruction and teaching of the University ;

5 (38 to promote ressarch within the University and to rdqQuire reports from
L time to time of such rasearch ;. ~ ' 0T Tt e e el

(35) to agmigistar ail proparties and funds placed at the dispasal of the
‘Upivergity for spgeific purpgses ;™ 7 A o

(36) to accept. on bshalf of tpa;ﬁﬂive:@ty, ‘endawmants, hequests, ,dbna-
! tions, grants 3nd transter of any modvable anT'im:mavable property of the Univer-
sity made to it © and

| -GN wdelegate a3y o 17 pcwery to the Vies-C pnczfar, to 3 Committee from
1 among its own memterscrtox ! ftfes rited fn accordamee with the
atatutes. .
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e m——

24. (1) the Syncidicate shall meet at least once in every two monthsat  such Meedﬂn{gsJ ‘ f
times a:rd places and siall, subject to the provisions of sub-section (2) an (3), Syndicate?
observe suci: rules of procedure in regard to transaction of business at its meetings

_including the quoru m at mectings as may be prescribed by the statutes.

(2) 7 heVice-Chancellor or, in his absence, any member chose; by the members
present, shall preside at a meeting of the Syncicate.

(3) All questions at a;.y meeting of the Syncicate shall bedecided bya majority
of the votes of the members present and voting anc, in tiie case of equality of votes,the
Vice-Chancellor or the member presidingas the case may be, shall have and exercisea
second or casting vote. . _

(4) In case a Secretary to Government who is an ex-officio member, is unable
to attend the meetings of the Syndicate for any reason, he may depute any officer
of hisdepartmeiit not lower ir: rank than that of a Deputy Secretary to Government to
attend the meeting and the officer so deputed shall have theright to take partinthe
proceedings of snch meetings and shall have theright to vote.

e (5) (a) The Syndicate may, for the purpose of consultation invite any person
N having special kiowlec ge or practical experience in any subject under consideration
to attend any meeting such person may speak inand otherwise take part in the
E proceedings of such meeting but shall not be entitled to vote,

(b) The person so invited shell be eatitled to such daily and
travelling allowances as are «dmissible to a miember of the Syndicate.

25. The members of the Syndicate shall not be entitled to receive any remunera-
tion from the University except such travelling and daily allowance as may be
prescribed bythe statutes; : .
Members not
entitled to

. . N . : remuneration,
Provided that nothing contained in this section shall precluce any member from

:! drawing his emolu ment to which he is entitled by virtue of the office he holds.

26. A member of the Syndicate other than an ex-officio member mav  tender Reglstration
resignation of his membership at any time before the expiry of the term of his office.  of members,
Such resignation shall converyed tothe Chancelllor bya letter . writing by the
member and the resignation shall take effect from the date of its acceptance by the
Chancellor., '

27.(1) Theannualreport of the University shall be prepared bytheSyndicateand  Annual report-
and shall be palaced before the Academic Senate on or before such c.ate as may be
presciibed by the statues and shall be coasidered by the Acac emic Senate at its next
annual meeting. The AcademicSenate may pass resolution thereon a1d communicate
the same to the Syndicate waich shall take action in accordance therewith.

(2) The syndicate shall ianform the acadamic senate of the action taken by
it on the, resolution passed by the Academic Senate,

(3) A cony of the annval report and copy of the resolution passed by the
Academic Senate together with information on the action taken under sub-section

(2) shall be submitecd to the Government by the Syndicate for infor mation. l

28.(1) T he annual accounts of the University shall be submitted by the :
Syncicate tosuch examination and avditasthe Goverament maydirectand a copy Annual
of the annual accounts and auc'it report shall be submitted to the Government. accounts.

(2) The Syndicate shall settle objections raised in such avditand carryout
such insturctions as may be issued by the Government on'the audit report.

(3) Theaccouat when audited shall be published by the Syaaicate insuch
manner as may be prescribed by the ordinances and copies- thereof shzllibe’ sub-
mitted to the Acacemic Semate at its meeting and to the Gover nment within three
months of such publication.

P
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v THE ACADEMIA SENATE.
Adadamic 29. (1) Tha Academic Sanata shall conaisl of the tallowing ex-officio and ather

ss members, nzmaly;—
e v Class I\Ex-Officio Members.

(@) The Changellor;

(b) The Pra-Ghancellor;

{¢) Tha Vice-Chancellor;

(d) Tha Advacate -General, Tamil Nadu;

{ €) The cablic Prasscutor, High Court, Madras;

(f) The principals  of all Law colleges affiliated to the Univarsity,

(g) Heads ot Univassity Departmant of Stucy and Rﬁisearchn

(A The Presidant of the Madras High Court woman Advocates Assaciation

() The Presiden: of the Advodatas Asscciation of Madras High Courtt
{/) The Prasident of tha Rar  Assaciation of jadras Hiigh Court!
(k) The Librarian ot tha University Library ; and

: : (). Members of the Syndicate who are not otherwise membars of the
| i Adademic; Senate,

| Class II—Other Members.

{a) One servmg or retired judge of High Court Madras, nominated by the
Chiet Justice of High Court, Madras;

(b)) Two nembers nominated by the Government from among eminent
Senio:"’ Advogeates fof whom one shall he a woman Advacats ;

" (¢) One member nominated by the Gavernment from among the members of
the Tamil Nadu Legislatwe Asgembly:;

(d) Two members nominated by the Bar Council of Tamil Nadu from_ among

.hs maembers; .
" (6) Onej: “Mt:mbet iif}each nominated by the Ghancellm represanting—
o - ’ () Chamber of Commerce!

(i) Soalal Sciences;‘and
(iii) czha:;Scienees s and -

() One teacher from each affiliated. qallege elcotcd1 ny) the tcaeharaol
; 4miated eol]eaes lrom among themselves: ‘
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(2) (a) Save as otherwise provided, elected and nominated members of the
Academic Senate shall hold office for a period of three years and such members
shall be eligiblz for election or nomination for not moie than another period of three
years.

(b) Where a member is elected or nominated to the Academic Senate to a
casual vacarcy, the period of office held for not less than one year by any such
member shsll be construed as a full period of three years:

Provided that a member of the Academic Senate who is elected or nominated in
his capacity as, a member of a particular electrorate or bc dy, orthe holder of a parti-
cular appointment, shall ccase to be member of Academic Senate from the date
on which he ceases to be a member of that electorate or body, or the holder of
that appointment, ¢4 the coen mav hes

Provided further that where an elected or a nominated member of the Academic
Senate is appointed temporarily to any of the offices by virtue of which he is entitled
to be a member of the Academic Senate ex-officio, he shall, by notice in writing signed
by him and commur icated to the Vice-Chencellor within seven days from the date of
his taking charge of his apointment choose, whether he will continue to be a mem-
ber of the Academic Senate by virtue of his election or nomination or whether he will
vacate office as such member and become a member ex officic by virtue of his
appointment and the choice shall be eonclusie. On failure to make such a choice, he
shall be deemed to have vacated his office asan elected or a nominated member.

(3) When a person czastes to be a member of the Academic Senate, he shall
cease to be a member of any of the authorities of the University of which he may
happen to be a member by virtue of his membership of the Academic Senate.

(4) The members of the Academic senite shali not be entitled to receive any
remuneration from the University except such daily travelling allowances as may be-
prescribed:

Provided that nothing contained in this sub-section shall preclude any member
from drwaing his normal emoluments to which he is entiled by virtue of the office he
holds.;

(5) A member of the Academic Senate , other than an ex-officio member, may
tender resignation of his membership at any time before the term of his office expires.
Such resignation shall be conveyed to the Changellor by a letter in writing by the mem-
ber, and the resignation shall take effect from the date of its acceptance by the
Chencellor. '

30. Subject to the other provisions of this Act, the Acadamic, Senate shall,
have the following powers and functions, namely : —

(a) to review, from time to time, the broad policies and programmes of the Academic Senate
University and to suggest measures {or the improvement and development of the to review the
University; . policies and

: : programmes of

the University.

(b) to advice the Chancellor in respect of any matter, which may be referred
to it for advice; and

(¢) to exercise such other powers and perform such other functions as
may be prescribed by the statutes.

31. (1) The Academic Senate shall meet at least twice in every year on dates to Meetings of
be fixed by the Vice-Chancellor. One of such meetings shall be called the annual Academic
meeting. The Academic Senate may also meet at such other times as it may, from Senate,
time to time. determine; :

(2) one third of the total strength of the members of.the Academic Sénate shall
be the quorum required for a meeting of the Academic Senate: ‘ , o

Provided that such quorum shall not be required at a convocation of the Uni-
versity or a meeting of the Academic Senate held for the purpose of conferring degre-
es, titles diplomas or other academic distinctions.

V-2 Bx, (41 —6
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(3) The Vice-Chancellor may whenever he thinks fit, and shall upon a requi-
sition in writing signed by not less than fifty per cent of the total members of the
Adademic Senate , convene a special mseting ot the Academic Ssnate.

\nca - 32.(1) The Finance Committes shall consist of the tollowing members, namelyi—

amittee. ]
{a) the Vice-Chencellor ;

() the Secretary to Government in-charge of Finance ;
(¢) the Secretary to Government in-charge of law; and

(d) three members nominatad by the Syndicate froru among its membe.s of
whom one shall be a Univarsity Profassor and one shall b2 a person nominated to
the Syndicate by the Governmant,

¢2) 1f for any reason, any officer referred to in alaase (b) or clause (q) of sub-
section (1) is unable to attend any mecting of the Pinance Committee, he may deputa
any officer of his department not lowet in rank than that of a Daputy Secretary to
Government to attend such meesting, The officar so deputed shall have the right to
take part in the discussion of the Finance Gommittee and shall have the right to vota,

(3) The Vice-Chancellor shall be the ex-officio Chairman and the Finance
Officer shall be the ex-officio Sactetary to the PFinance Committee.

(4) The membsrs nominated to the Finance Committee by the Syrdicate undes =
clanse (d) of sub-section (i) shall bold office far a pariod of three years, 3

(5) Ths anaval aceounts of the University prepared by the Pinance Officer shall
pe l2id betore the Finance Committee for consideration and eomments and thereafter
submitt=d to Syndicate far approval.

(6) The financial estimates of the University prepared by the Finance Officer
shall be laid before the Pinance Committee for cansideration and comments. Tha
said estimates as madified by Pinance Committae shall then be laid before the Syndi- ]
cate for consideration, The Syndicate may approve, flnance estimates with such i
madifleations as it deems fit. )

(7) The Pinance Commit¢es shall recommend limits for the recuring expendi-
ture and the total non-recurring expenditure for the year based cn the income and
resourcas of the University which in the case of productive works may inelude the
procaads of loans.

(8) The Finance Committee shall—
(a) maet atleast once in three months to examine the aecounts and to
: serutinise  proposals tor expenditure ;
(b) review thefinancial position ot the Univarsity from time to time;
fc) make recommendations to the Sydnicate on every proposal involving o
investmznt or expenditure for which no provision has been made in the annual ¢ g

financial estimates or which involves expenditurs in excess ot the amount provided
for in the annual financial estimates ;

(d) prescribe the methads and procedure and forms for maintaining  the
acaounts of the Univarsity;

(¢) make recommendation to the Syndicate on all matters relating to the
finanees of the University ; and

(f) perform such other functions as may by poescribed by the statutes,
Plaoning Bowmd. 32,00 Tzezz shel T2 lonstitmted 3 Blanning Board which shall advice

totrally ©n 19t jizoding =58 JevElopmeo o thr Usi &me 2~3 tov o o estandand
of education and researck in 1the Universin.

=



TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 211

(2) The Planning Board shall consist of the fcllowing members, namely : —

() TkLc Vice-Chancellor who shall be the ax-officio Chcirman or the
Planning  Boar¢, anc _

(b) not more than cight persons of high acacemic standing nominated
by the Syndicate,

_(3) The planning Board shall, in adcition tc all cther person vesied in it
by this Act, have the right to advise the Syndicate and the Academic Senate on
any academic mat.er,

(4) The term of office of the nominated members of the Planaing Board
shall be three yoars and they are cligible for re-nomination after the expiry of
their terms of office,

34. (1) Theire shall be a board cf Stucies attached tc each department ot Board oy
teaching of 1esearch. Studies,

(1) The constitution and powers of the board of Studies shall be svch as
may be prescribed,

35. The Syndicate may constitute s. ch other authorities ¢ the University Constitution-

as may be necessary in the manner presciibed in the statutes, of other-
‘ au thorities,

36, Allthe authorities of he University shall have power io constit. te or Constitution of
reconstitute committees and to delegate to them such of their powers as they Committees
deemfit; such committses shall, save as otherwise providec, cons'st of members of  and delegation
the authority concrrned and of such other persons if any, as the aufhorityin each  of powers.

case may deem fit.

37. (1)The University havine regard to the objectives and its functions, may Constitution

constity le sy ch Fact. Ities as may be prescribed by statutes. and functions
: of Faculties,

(2) The constitution anc furctions of the Facy lties shall, in all other respects,
be such as may be presciibed by stete*es.

R e

(3) Each faculty shall comprise si.ch departmen‘s of teaching as may be )
prescribed i the siatutes, g

CHAPTER V.
STATUTES. ORDINANCES AND REGULATIONS. ,
38.  Subject to the provisions, of this Act, the statutes may provide for allcr Statutes, :;i
any of the fcllowing matters, namely:—
(1) the holding of convocatiot. to confer degrees, diplomas and other academic
distinctions ; ‘
(2) the ccnfermant of honerary deerees and other distinctions ;
(3) the constitutior, powers and functions of the authorities of the Univer-

sity ’
(4) the manrer of filling vacancies among members of the authorities of

the v niversity ; |
(5) the zllowances to oe paid to the members of the authorities of the Univer-
sity and” committces thereto ; ‘
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Statutes how
made,

(6) the procedures at the meetings of the a. thovties of the University including
the qi.crum for the transaction cof business at such meetings;

(7) the a_thentication of the orders of decisions of the avthoritics cf the
Universily ;

(8) the fcrmation of ¢ epartments cf research at the University ;

(9) the term of office and methods of appcintment anc conditions cf service

" of the cflcers of the University other than the Chancellor and the Pro-Chancellos;

(10) the q..alificat ons of the teachers apd other persons employed by the
University and affitiated colleges or institi.tions;’

(11) the classificatic, the method of appointment and determination ot
the terms and conditions o1 service of service of the teachers anc other persons
employed by the Univedsity ;

(12) the institution of pension, gatituty, insurance or provident fi na fer the
benefit of the Officers, teachers anc other persons employed by the University ;

(13) the institution of fellowships travelling fellowships, schclorships,
stydentships, b rsaries, exhibitions, medeals and prizes and the conditioens ¢t award
thereof;

(14) the conditions of affiliation of colleges to the University;

(15) the manner in which and the conditions subiect to which & college may
be designatec as an autonomou ns colleges and the co nditious subiect ic wkich such
designation may be cancelled and matters incicental to the administration of auto-
nmous colleges including the constitution or recotstitution, power and duties of
Boards of Studies ana Board of Examiners ;

(16) the establishment and maintenance of halls and hostels ;

(17) the conditions for regulation of hostels other than those maintainew
by the University ;

(18) the conditions for residence of students of the University in the halis
and the hostels anc the levy of fees and other charges for such residence;

(19) the conditions of registration of gradvates and rbe maintenence cf register
therect ;

(20). the celegatior of powers vestcd ‘o fbe anthorities of "offficers ot the
Universiiv ;  and

(21) any other me tter which is tequirec tc be c1 may oe prosciibec by the
statutes, —

39. (1) The syndicate may, from timeto time, makes statrtes and wmend or
repeal the statves in the manner here -after provided in this section.

{(2) The Academic Senate or the vice-Chanccllor may proposeto the Syndi-
cate the draft of anv statutes or ¢f any amendments to. or of 1¢épeal of, a statyte to
be passea by the Syndicate and such draft chall be consivered by the Syndicate
at its next meeting $

Proviaed that the Vice-Chanceller shall not propose any amendment to any
siatute affeciing the statutes, powers and constity tion of any authc:itv ¢i the Unive;-
sitv, until such auther’tv has been g'ven an apporiunity cf expressing its ooinion.
and the opinion, so expressed shall be considered by the Syncicate,

(3) The syndicate day consider the draft proposed hy the Academic Senate
or the Vice-Chancallor under si.b-section (2), and may either pass the dratt or reject
ot return it with or without amendmentsto the Academic Senats or the Vice-
Changellor, as the case may be, for regonsideration. ’
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(4) (@) Any member of the Syndicate may propose to the Syndicate  the
draft of a statute or any amendmext to, or of repeal of a statute and the Syndicate,
may either_acgept or reject thedraft ifit relates to matter not falling within the
purview of the Academic Senate.

_ () In case such draft relates to & matter within the purview  of the
Academic Senate, the Syndicate shall refer it for consideration to the  Academic
Senate, which may either report to the Syndicate that it does not approve the draft
or submit the draft to the Syndicate in such form as the Academic Serate  may
approge ;.nd the Syndicate may either pass with or without amendment or reject
the draft. '

(5) A statuts or an amendment to, or repeal of a statute passed by the
Syndicate shall be submitted to the Chancellor who may assent thereto or withhold
his 2ssént. A statute or an amendment to, or repeal of a statute passed by the Syndi-
cate shall have no validity until it has been assented to by the Chancellor. =~

- 40, Suﬁiect to-the provisiens'of this-Act'ané the stakutes, the ordinances may Ordipances,
provide for all or any of the following matters, namely :—
ERIRT UREE I - N . o N ‘4 V:( ._a;',x
-(a) the admission of the students to'the University and jts affiliated colleges
and the levy of fees for admission to the University and colleges ;
(b) the courses of stud leading to all degrees, diplomas and other acad emic
distinctions of the University ;

© (¢) the conditions under ivhich the students skall be admitted to the courses
of study leading to degrees, diplomas and other academic distinctions of the
University ;

(d) the conduct of examination of the U niversity ardt the conditions sabject
to which students shall be admitted to such examinations ;

(¢) the manner in which exemption relating to the admission of students to
examinations may be given ;

() the condigibns and mode of appointineﬁt and duties of oxamining
bodies and examiners;

(g) the maintenance of discipline a.mo‘n'g‘thg students of the University ;

(k) the feesto be charged for courses of study, research, experiment and
practical training and for admission to the examinations for degrees, diplomas and
other academic distinctions of the University ; and

() any other matter which by this Act or the statutes is required to be, or
mav be, presctibed by ordinances.

41. (i) In making ordinances, the Syndicate shall consult— Ordinances
how made,

(a) the Boards of Studies when such ordinances affect the appointment &nd
duties of examiners; and

(b) the Academic Senate when they affect the conduct or standard of
examinations or the conditions of residence of students;

(2) All ordinances mace by the Syndicate shall have effect from such date
as the Syndicate may direct aad every ordinance so made shall be submitted, as
soen s may be, to t':e Chancellor and the Academic Senate and shall be considered
by the Academic Senate at jts next succeeding meeting.

(3% The Chancellor may direct that tte operation of any ordinance shall be
suspend.ed until such time as the Academic Serate t as had an opportunity of consi-

dering the same.
(A Group) IVe2 Ex. (411)—7
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Regulations, 42. (1) The Syndicate and the Academic Senate may make regulations consis-
tent with the provisions of this Act, the statutes and the ordinanees for all or any of
the matters which by this Act and the statutes and ordinances are to be provided
for by regulations. :

(2) All such regulations shall have effect from such date as the Syndicate
or the Academic Seneate, as the case may be , may appoint in that behalf.

“HAPTER V1.

ADMISSION ANDJRESIDENCE OF STUDENTS.
Admission to 43, (1) No person shail be admitted to a course of study in the University
University for admission to the examination for degrees, diplomas or other academic distinc-

Courses. tions of the University unless he,—
(@) has passed the examination prescribed therefor ; and
REREE . (b) tulfills such other conditions as'mav be prescribed by the University.

(2) Every candidate for a University examination shall, unless exempted from
the provisions of this sub-section by a special order of the Syndicate made on the
recommendation of the Academic Senate, be enrolled as a member of a University
college or of an affiliated college, as the case may be. Any such exemption may
be made subject to such conditions as the Syndicate may deem fit.

(3) Students exempted from the provisions of sub-section (2) and students
admitted in accordance w'th the conditions preswiibil to courses of study other
than courses of study for a degree shall be non-collegiate students of the Univer-

Selection and. 44. Notwithstanding anything contained in section 43 or in any other provi-

admission of sions of this Act,—

candidates to

colleges and (a) the Government shall be the competent authority to select and admit

institutions. candidates to a course of study or training in the Government colleges and insti-
tutions and to a course of siudy or training in private colleges insluding aided

colleges and institutions to which this Act applies in respect of seats under
Government quota ; and.# ,

(b) the Government may specify, by general or special order, the policy,
guidelines, methcd and procedure for selection of candidates for admission to a
| course of study or training in Government colleges and institutions and to a course
of study or training in private colleges including aided colleges and institutions to
which this Act applies, in respect of seats under Government quota.

- EBxplanation,— In this section, the expression ‘“seats under Government quota’
means the scats reserved in a course of study of training in private colleges or private
institutions to which this Act applies, to be filled in by the Government from among
the approved list of candidates selected for admission.

Admissionto.. . 45, No candidate shall be admitted to any University examination unless he

University,,, .  is enrolled as & member of a University college or of an affiliated or approved collcge

Examinmilon's. and has satisficd the requirements as to the attendance required under the regula-

- ‘tions for the same or unless he is exempted from such requirements of enrolment
or attendance or both by an order of the Syndicate passed on the recommendation

of the Academic Senate made under the regulations prescribed. Exemptions gran-

504 ur;icler this section shall be subject to such conditions as the Syndicate may
eem

Attendance 46. o attendance at instruction given in any college or institution, other than

lifying fo: that conducted , affiliated or approved by the University, shall qualify for ad missi
University  to any examination of the University. d y qualtly for admission

Hxaminations,
Residence and 47. Bvery student of the University, other than a non-collegiate student, shall
Hostels, - berequired to reside in a hostel or unde. such other conditions as may be prescribed.

g
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wontral Act XIX
of 1925.

CHAPTER ViI.
UNIVERSITY FUNDS, ETC.
48. The University shall have a General Fund to which shall be credited, - -
(o) its income from fees, grants, donations and gifts, if any ;

(b) any contribution or grant made by the Central Government or any State
Government or any local authority or the University Grants Commission or any

other similar body or any corporation owned or controlled by the Central or any
State Government ; ) ,

(¢) the endowments and other receipts ; and

(d) the money borrowed by it.

- 9. The University may have such other funds as may be prescribed by the
statutes, '

50. The funds andfall moneys of the Univarsity shall beimanaged in such manner
as may be prescribed by the statutes, ‘

CHAPTER VIII.
CONDITIONS OF SERVICE.

51. (') Thz University shall institute for the bsnefit of its officers, teéchers,
and other persons employed by the University, such pension, gratuity, insurance

and provident fund as it may deem fit, in such manner and subject to such condi-
tioms as may be prescribed.

(2) Where the University has so instituted a provident fund under sub-section
(1), the Government may declare that the provisions of the Provident Fund Act,
1925, shall apply to such fund as if the University were a local authority and
the fund a Government Provident Fund,

(3) The University may, in consultation with the Finance Committee, invest
the provident fund in such manner, as it may determine,

52. Subject to the provisions of this Act, the appsintment, prosedure for
seleciion, pay and allowances and other conditions of service of officers, teachers
and other persons employed in the University shall bz such as m1y b3 prascrib>d
by the statutes : '

.rovided that in regard to the appointments in the University, the rule of
reservation as applicable to the appointments in the services unde- the Government
shall be followed.

Explanation.—For the purpose of this section, the word “officers” shall not
include the Chancellor and the Pro-Chancellor.

53. (1) There shall be a Selection Committee for making recommsndations to
the Syndicate for appointment to the psts of Professor, Assistant Prqfesgor, Reader,
Lecturer and Librarian of University colleges or institutions maintained by the
University.

(2) The Sslection Committee for app>intment to the pasts spacifisd in sub-
section (1) shall consist of the Vice-chancellor, a noninee of the Chancellor, a
nominee of the Government and such other p2rsons as may bs prescribad by the
statutes : !

Provided that the selection for such appointment by the Sslection Gommittes
shall be made in accordance with the guidelines that may b3 issuzd by the Univer-
sity Grants Commission or other agsncies concsrned inrelation to such appoint-
ment,

General Funds,

Other Funds.

Management
of Funds,

Pension, gratuity

Goqditions o.
Servioe.

Seleation .
Committes.
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54. (1) Bach Department of the University shell heve a Head who shell be a
Protessor and whose duties and functions and termsand coaditions of appointment
shall be such as may be prescribed by the ordinzrnces:

Prc;vided that if there is more ihar’L oﬁe Professor mn any Department, the Head
of the Department shall be appointed in the manner prescribed bythe ordinances :

Provided further that in a Department where thereis no Professor, an Assistant

Protessor or 8 Reader may be appointed as Heac of the Dopartment in the manner
prescribed bythe ordinances,

(2) Itshallbeopento a Professor or an Assisiwit i ofessc: or 2 Reader to
decline the offer of appointment as Head of the Department.

(3) A person appoint.d as Head of the Department shall hold office assuch

-for a period of threeyears and shall be eligible tor re-appointment.

. (4..A Head of the Department mayresign his office at any time during his
tenvre of office.

~ (5) A Head of the Department shall perform sucb frnctions as mayv be
prescribed ty the ordinances.

55. (1) Bvery Dean of Faculty shall be appointed by the Vice—Chancellor
from among the Professors in the Faculty for a period of three years and he shall
be eligible for re-appointment :

Provided that a Dean on attaining
hold office assvch :

‘hé ‘a;gé 6f ﬁﬂy-;ei ghl yeears shall cease to-

s Provided 'fﬁ}tbéhthét if at. any tim§ there w no -Professor in a Fagulty, the Vi co-
Chancellor shall exercise the powers ¢ f the Deen of the Facvity,

. ..-(2) When the office of the Dean is vacant or when the Dean is byreeson of
his illness absence or-any other cause .unable to perform the duties of his office,
the duties of his office shall be performed by such person as the Vice-Chancellor
may appoint for the purpose.

.. .. (3) The Dean shall.be the Head cf the Faculty.and stall be responsible for
the conduct and maintenance of the standaids of teaching and research in the
Fa:ulty. ‘The Dean shall have such other functions as may be prescribed by the
ordinances.

(4) The °n shall have the nght to be present and to spéak at any
meeting, ! the Boards of Studies or Gommittees o1 the Faculty, as the case may
be, but shall not have the 1ight to vote there at unless he is a member thereot.

OFAPTER IX.

v fe enn 2, ok

MISGELLANEOUS.

56, All casual vacancies among the:-members (other than ex-offfeio members),
of any authority or other body of the University shall be filled as soon 2s mey
by the person or body who or which nominated or elected the membe; whose
place has become vacant and the person nominated or elected to a casual vacancy
shall be 2 member of such authority or body for the 1esidue of the termfor which
the person whose place he fills would have been a member :

Provided that vacancies arising by efflux of time among elected members of
anyavthority or other body of the University may be filled at elections which may be
fixed by the Vice Chancello: to take place onsuchday, not earlier thantwo months
from the date on which the vacancies arisc, as he thinks fit: .

__Provided furtber that no casual Vaoanby shall te filled if such vacancy occurs
within six months before the date of the expiry of the term of the memher of any
authoiity or other body of the University.
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57. No act or proceeding of any authority or other body of the University
shall be invalidated merely by reason of the existence of apy vacancy or of any
defect or irregulasity in the election or appointment of a member of such authority
or other body of the University or of any defect or irregularityin suchact or

Proceedings

of the University
authorities and
bodies not to be

proceedings not affecting the merits of the case or onthe ground only that the  invalidated by

avthority or other body of the University did not meet at such intervalsas vacancies.
required under this Act. ‘
58. The Syndicate may,— Remeoval from
membership

(@) on the recommendation of not less than two thirds of the members
of the Syndicate, remove, by an order in wiiting, made in this behalf, the name
of any person from the register of law graduates ; or

ot the University.

1 (b) remiove, by an order in writing, made in tnis behalf, any person
. 4 from membership of any authority of the University by a resolution passea
= by a majority of the total membership of the Syndicate and by a majority
of not less than two-thirds of the members of the Syndicete present and voting
at the meeting, if such person has been convicted by a criminal court for an offence
whichin the opinion of t he Syndicate involves moral turpitvde or if he has been guilty
ot gross misconduct and for the s2 me reason, the Syndicate may withdiaw any decgree
or diploma or other academic distinction conferred on, or grantcd to, thet person
by the University. ’

(2) The Syndicate mayalso by an order in writing made in this behalf, remove
any personfromthe membership of any authority of the University if he becomes of
unsound mind or deaf-mute or hasappliedto be adjudicatd, or has been adjudicated,
as an insolvent, !

(3) No action under this section shall be taken against any person unless he
has been given a reasonable opperturity to show caus¢ against the action pro-
posed to be taken.

(4) Acopy of every order passed under sub-section (1) or sub-section (2),
as the case may be, shallas soon as may be, after it is so passed, be communicaicu,
to the person concerned in the manner prescribed by regulations.

59. ifany questionarises, whe her any person has been dulyelected ¢r  nomi- Disputes as to
nated as, oris entitled to be, a member of any authority of the University or other election or
bodyor the University,the questicn shall be referrcd tothe Chancellor whose decision nomination to
thereon shall be final, University

authorities and
bodies.

60. Allthe authorites of the University shall have powerto constitute or re- Constitution of
constitute Committees and to delegete to them such of their powers as they deem fit. Committees.
Such Committces shall, save as otherwise provided, consist of members of the
autherity concerned and such other persons, if any, as the authority in each case
nay deem fit.

61. Notwithstanding anything contzained inthis Act, orinany other luw forthe Power to obtain
time being in force,the Government may, by order in writing, callfor any informa.- mf‘ormaticlm."‘
tion from the University on any matter relating to the affeirs of the University
and th2 University shall, if sueh information is aveilable withit, furrish to the
Government with such information within a reasonable pericd s »

Provided thet in the case of information whichthe University considess confiden-
tia), the University may place the same before the Chanceller for his decision.

regisiranyea o1

62. (1) Onand fromthedatz of commencement of tius Act, every person .
gragudies,”

ordinarily resident within the University area, who--

(i) has been for atleast three years a law graduate of any University in the
territory of India §  or

(1)) is a registered law graduate of any University i1the territory of India

shallbe entitled to have his name entered intheregister of low graduates maintained
under this Act, fora poriod of five years, on payment fof such fee]and subject
to such conditions as may be prescribea by the statytas,

B 1V-2 Ex. (411)—S8
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' (4) BEvery p2rson wadse nime has bzen entered in the register of law gradua-

! tes under sub-seciion (3), shall b: eatitled to Live sich entry 1encved every five
years on application made in that behalf to the Registrar within such time, in such
manner and on paymsat of such fee as may bs prescrited by the statutes.

o, -

. . . . . . ot tion 12
intment] 63. N»twithstanding anything contained in sub-section (1) ot sec y
l:fpfmt V?ce- ' withinth-es m>1ths ‘rom ths late of pablication of tkis Actin Ehf Tamil Nadu
Canarlhar, Goyernneat T3ir2tt: 423, 7 2-Canasslly: shallboappoiste] bythe  Goverw- =
ment on a salaryto b: fixsd by them tor a p2iod not exxedingthiee yearsand . on ; t,

sych other conditions as thay may deem fit

~ Provided that a p3isya appoiated as fiist Vics-Ghanosllor §hail retire from
office, if,during thete:m ot hisoffiz, hs complates the age of sixty-five years.

A ppointment 64. Notwithstanding  anything contained in suh-soction (1) of seotion 1§, .
of Lo wWallinilo ool Lot vade i pablggEie o d L o wr o e .
[ogstray, JguversTear GyTrico, 0 isToXegisiraeshalibaapporniza oythe  Lovsrnment on ‘

a salaryto b fixs i bythsmtor 4 p:-idd nat excazdingthree years and on such
ather conditiona a3 they may desm fit:

Providal that (ha poa np‘mnl-hl a8 sl Regbtom ainblvetoe from ofliee,
Hy durtng Che term of s ol s, liy o rpletes Uy ags of ity elght years,

Tiansitory 65. (1) Tt shall bxthy duty of the first Vice-Ohancellor to make arrangements
powers of first  for colituting ths Sy1licate, ths Academic Sanate and such other authorities of
Vioo-Ghnnoollor. the University within six manths from the date of his appointment or such longer

pocfod not oxass ling ono yoar as the Government may, by notification, direoct,

(2) The frst Vicz-Chancellor shall, in cynsiltation with the Government;
make such rules as may be necessary for the functioning of the University.

(3) The authox ities constituted under sub-section (1) shall commence to}

exercise their functions on such date as th? G)v:rnmsat may,by notification, specify
in this behalf,

(4) It shallbethe iuty of ths fist Vies-Ghnczllor to 1raft such statutes, ordis
nances and regulations as m1y b> nzcessary and submit them to the respective
. authorities compstentto deal withthem fo: thair dispysal. Suchstatutes, ordi-

nances and reglations whsa framsd shall be pablished in the Tamil Nadu
Government Gazette. - :

- (5) Notwithstanding anything contained inthis Act and the statutes and
untilsch time an authority is dulycaastituted, the first Vice-Ghancellor mayappoint
any officer or constitvte any committee temporarily to exercise and perform any
of th: pywars and duties of such authority under this Act and the statutes,
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"Tamil Nada
Act VII of 1923
Tamil Nadu
Act 33 of 1965
Tamil Nadu
Act 1 of 1982
Tamil Nadu %
Act 2]of }1982,

66. (1) The Lib-arian shall be a whole time officer o the University appointed
by the Sy:licate ontherecommendation of the selection committee constituted
tor the purpose forsuch pzriod and onsuch terms and conditions as may be
prescribed by the statutes.

Librarfan,

(2) Tie Librarian shall exs:cise such powsars and parform sech duties as may -
¥

be assigned to him by the Syndicate,

67. (1) The Syndicate may invite 2 person of high academic distinction and
professional attainments tc accepe & post of Professor in the Universitv on such
termsand concitions asitdeems fit, and on his acceptance, appcint him te the post.

(?) The Syndicate mayappointa teacher or anyother membet of theacadeniic
staft working in any other University or o) ganisation for undertaking a joint pro-
ject in accordance with the manaer prescribed in the ordinances,

68. (1) Subjoct to the provisions of sub-sections (2) to (7), the Madras
University Act, 1923, the Madurai-Kamaraj University Act, 1965, the Bharathiar
University Act, 1981 and the Bharathidasan University Act, 1981 (hereinafter in
this section referred to as the “said University Acts”)shall with effect on and
from the date of commencement of this Act, cease to apply in respect of colleges
wad institutions to which this Act applies.

2) Such cessor shall not affect,—

(a) the previous operation of the said University Acts in respect ot the
colleges and institutions referred to in sub-section (1) ; or

(b) any peaalty, forfeiture or punishment incurrel in respect of anv
oftence committed against the said University Acts ; or

(c¢) any investigation, legal proceedings or re respect of such
penalty, forfeiture or puilishment and any such invesugauou, legal proceedings
or remedy may be instituted, continued, or enforce1 and any such penalty, forfeiture
or punishment may be imposed as if this Act had not been passed.

(3) Notwithstanding anything contained in sub-section (1), all statutes,
ordinances and regulations made uder the said University Acts and in force on
the date of commencement of this Act, shall, in so far as they are not inconsistent
with the provisions of this Act, continue to be in force in the University area until
they arc replaced by the statutes, ordinances and regulations to be made under this
Act.

(4) Notwithstanding anything contained in this Act, the statutes, ordinances
and regulations continued in force under sub-section (3) or made under this Act,
every person who immediately before the date of commencement of this Act was
a student of a college or institution within the University area affiliatel to or
approved by or maintained by the University of Madras, Madurai-Kamaraj
University, Bharathiar University a1l Bharathilasan University and of the Depart-
ments of the said Universities or was eligible to appear for any of the examination
in Jaw of the said Universities, shall be permitte to complete his course of stui
in the respective Universites and the Tamil Nadu Dr. Ambedkar Law University shall
make arrangements for the iastruction, teaching aid trairing for suchstulents,
for such per.od and in such manner as may be determined by the Tamil Nadu Dr.
Amberkar Law University in accordance with the course of stuly ia the res»ective
Universities and such stulents shall, d-1ring such perioi, be a imitted to the examina-
nations held or conducted by the respective Universities and the corresnonding
degree , diploma or other academic distinctioas of the sail Uaiversities shall be
conferred upon the qualified students on the resuit of such examinations by the said -
Universities

Special mode
~f applontment.,

Ce:t:inAcla;b
not to a
in eemigp

respects.

| -
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(5) All colleges specified in the Schedule within tie University area and
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this Act and tae provisions of tis ASt saall, as far as 2@y 3e ADDIY aesdT L

y -his Act, no University
and from the date of the commencemernt of this Act, ‘
other tlgggx Eﬁl 'I%I:nil :"dy Dr. Ambedkar Law University shall openand g.ﬂiltlatel aggi
college providing courses of stuly in law either at the Uader-Graduate le

or Post-Graduate level or for issuing any other diploma or certificate in law.

tified in this
overnment may, on and from the date to be notified t

behall. (t;;)n;ir hi; Gconsultation with the Vice-Chancellor of the University of I\iﬁd “as,
the M’adurai-Kamaraj University, the Bharathiar University or the Bharathidasan

University, as the case may be, by order, transfer any department functioning in

any such University offeri g courses of study in law at Post-Graduate level to the

Tumil Nadu Dr. Ambedkar Law University.
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(8) Subject to the provisions of sub-sectj i

L ] lon (2), but without piejudice

:gee ggct)gz(s)xfo:; lgg s;;lz;s;cg rlx?l;sf (31)l ;OA(?’ axcllything done or any action 1Ia).ké'n b:foi(e)
a : €l under any provisions of the said Uriversj

Actsin respect of zr.y area to which1: isi i Riend stell bo duiy

&nyea 1€ provisions of this Act ex:end shell b

to have been done or taken under c‘: ' i isi s act gegmed
3 or1e

continge 1o hrgone.or | oot riesponding provision of this Act ard shall

C Yy unless and until supersed i
or any action taken under the corresponding prolvisionp orf thcr:g R}c'tﬁ;!nyihmg done
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Dr. Amdadkar Law University on 1he date of commencer ot of this A oo the
provisions of this Act shall apply accordinely :

Provided thet the deemed affiliated status of the Certzal Lew Cellege, Szlem,
shall be subject to the same terms and conditions under which it was affiliated to

the Universiiy of Meadras,

(2) Onand fromthedsteto be notified bythe Government under clause (b)

of sub-sec’ion (6) of section 68, all properties, whether movable or immovable, inclu-
ding lands, buildings, equipments, books and library and a1l rights of wheatsoever

kind owned by or vested in, or held in trust by the said Universitiesin relation to

the said department of the said Universitics as well es liabilities, legaily subsisting

against that University in relation to the said depart ment immediztely befo1e the said

notified date, shall stand transferred to and vest in the Tamil Nadu Dr. Ambedkar

Law University.

(3) The Government may, at any time afier the date of commencement of
tids Act, transier to the Tamil Nadu Dr. Ambedker Law University any of their

lands for its use on suchterms and conditions as thev deem prc per,
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(4) On and from the dzte to be notified by the Government under clause (b) of
sub-section (6) of section 63, the Government may, after consulting the Vice-
Chancellors of the University of Madras, Madurai-Kamaraj University, Bharathiar
University and Bharathidase a University and the Temil Nadu Dr. Ambedkar Law
University direct by general or special order that such of the employees of the
Department of the Unlversity of Madras, Medurai-Kamaraj University, Bharathiar
University and Bharathidasan University referred to in clause (b) of sub-section (6)
of section 68 as are specifiedin such order, shall stand allotted to, servein connection
with the affairs of the Tamil Nadu Dr. Ambedkar Law University with effect on and
from such date as may be specified In such order : . ) fiv 0

Provided that no such order shall be issued ir respect of any such employee withou
his consent for such allotment.

(5) Witheffect on and from the date specificd in the order under sub-sectior (4),
the persons specifie in such order shall become employees of the Tamil Nadu
Dr. Ambecker Law University and shall ceagzeto be employees ofthe U... . zrsityof
Madras, Madurai-Kamarsj University, Bherathisr Uriversi., -rd Bhearathidasan
University, es the case may te.

(6) L ey person refericd to in sub-scctior (4) shall hold cffice in the Tamil
MNadu Dr. Ambodker Law University by the seme terure, &t the same re muneration
and uponthe same termsand ccnditions and withthe same rights and privileges as to
pension or giatuity, if any, 2nd other matters s he would have held the same onthe

" date potificd by the Goverr mernt uncer cleuse (b) of sub-section (6) ot section 68
or ihie date specified inthe o:der under sub-sectior: (4) , as the cese mey be, es if this
Act had pot been pessed.,

{73 Th liebility to pay yereien 2nd gretuity te (he pereens referied to in sub-
Cne e 8 S Le T be the Tiebil €y f the Tamil Nede Dr. Ambecker Lew University.

70, (1% 1l e cun.s at the crecit of the Frovidert Fusd accounts of the persons Transfer of

Lte i cnl-sectics (43 ¢ section. €9 as orn: the Cate s ecified in the order under  acculnulations

©sectior (4) st il be trarsferred to the Utriversity and the liability in  in Provident

~[ 4T ¢ sajd Trovicer t fuir acccurt slall be tl ¢ liability of the University. Fund and
o © other likefunds,

(?) 1! cre skall be paic to the Tamil Nadu Dr. Ambeckar Law University out
of ti ¢ 4t - vlaticr in the curcrariuation fund and otter like funds, if any, of the
Gitoo o1 idras, the Medurai-Kamaraj Ur iver ity ti ¢ Bharathiar Uriversity
Curoidasar Us boansity, suek amourt as Lave beo crecited to the super-
fw ¢ or otber lif e furds, if any, on belalf of tie jersors referred to in
5 (- ofsection. 66 Tleamourtsopaid skallform part of the superanr.ua-
1 ot ciler like fur: s, if any, ttat may be establisted by the Tamil Nadu
. Awmbedter Law Uriversity for the berefit of its emyloyecs. P

71, (1) *f ar> difficulty arises as to the first co: stitution or re-constitution of Power to
any autlority of the University atter the date of comumer:cement of this Act or othgr- remove
wise i sivir.g effect to the provisiors of this Act, the Government may, by notifl- difficuities.

; catior, make such provisior s r.ot irconsistent with the provisions of thisActasmay -
aprear to them tc be necessary or expedient for removing the difficulty:

/ Provided that ro such r.otification] sk.all 'Qe issued after the_ expiry of five years
from the ¢ate of establishn ent of the University under section 3.

(2) Every notification issued under sub-section (1) or und er any other provisions
of this »* ct si:all, as soon at. possible, after it is issued, bq pla:ced on the table of the
Legislative 2 ssembly and if, before the expiry of the session in which it is so placed
or the next session, the Assembly makesany modification inany such notlﬁca.tlon or
the Assembly decides that the notification shall thereafter have effect only in suph
modified form or be of no eflect, asthe case may be, so, however, thatany such modifi-
cation or annulment shall be without prejudice to the validity of any thing previously
done under that notification,
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ettt ottt

THE SCHEDULE.
[ See sectioas 1 (3), 68 (5) aad 69 (1).]

Law colleges which are deemed to  De colleges afilintal to the Taall Naiu Dr. - ade.ir waw Juiversity.

. Governmen: Law Coll.ges.
1, Dr. Ambedkar Government Law college, Madras.
. ARG _am Leena s iNDT
3. Government Law colIe:ge,ATiruchirappaﬂi‘
&. Goverrnga. v tr_ilmg; Coziasirs
Private Law college,

Central Law college, Salem.

f (By order of the Governor)

A. K. RAJAN,
Secretary to Government,
.Law Department.

O\
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The following Act of the Tamil Nadu Legislative Assembly reeeived the assent
ionft the Governor on the 16th June 1998 and is hwreby published for general '
Onnanon'"‘ . filen

i') R R S
ACT No. 17 OF 1998,

0 AnAct to amend the Tamil Nadu Dr. Ambedkar Law Uninrsi%:y Act, 1996..

sxBE. it enacted by the Legislative Assembly of the State of Tamil Nadu
“the Forty-ninth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Dr Ambedkar Law Umversxty Short title and
(Amendment) Act, 1998. commencement

(2) (a) Sections 3, 4 and 6 shall be deemed to have come into force on fhe
~ 8th August 1997.

"~ (b) Section 5 Snal] be deemed to have come intoforcs on the 17th
March 1998. ’
{c) Sectiont 2 shall come into force at once.
. 31 2, In section 29 of the Tamil Nadu Dr. Ambedkar Law University Act, 1996 Amudment of

(hereinafter referred to as the principal Act), in sub-section (1), under the heading  section 29,
#Class TI-Other Members”, after item (f), the following items shall be added, namely:—

“(g) Two members nominated by the Government from amimg the enunent
Advocates from the mofussil Bar Associations.

(k) Two members nominated by the Govemment frora among the Prem-
dents of the district Bar Associations by rotation.”.

3. 1n section 68 of the principal Act,— Amendment of
(1) in sub-section (1),—

(a) for the expression “Madras University Act”, the ‘expression “Chenpai
University Act” shall be substituted; t

(b) for the expression *““and the Bharathidasan University Act, 19817,
the expression ‘‘the Bharathidasan University Act, 1981 the Manonmaniam
Sundaranar University Act ,1990 (Tamil Nadu Act 31 of 1990)” shall be substituted;

(2) in sub-section (4),—
(a) for the expression “University of Madras”, the expression “Univer-
sity of Chennai” shall be substituted;

(d) for the expresmon *‘and Bharathidasan University”, the expression
hid University and Manonmaniam Sundaranar University” shall be
substituted;

s

() in sub-section (5),—

"7 (a) for the express:on ‘““University of Madras”, the expression “Univer-
sity of Chennai” shall be substituted;

(b) for the expression “and Bharathidasan University”, the expression
“%m University and Manonmaniam Sundaranar University” shall be
substit

(4) in sub-section (6), in clause (b),—

(i) for the expression “University of Madras”, the expression “Univer-
sity of Chennai” shall be substituted;

(ii) for the expression “or the Bharathidasan University”’, the ex Xpression
“the Bharathidasan. Umvcrsxty or the Manonmaniam Sundamnar Unswersity”
dhall be substituted.

Iuwvul

!
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mendment of 4. In section 69 of the principal Act,—
ction,69. . _
(1) in sub-section (1),— '
(@) for the expression “Madras University Act”, the expression “Chennai
University Act” shall be substituted;

(b) after the expression “the Bharathidasan University Act, 19817, the
oxprassion “the Manonmaniam Sundaranar University Act, 1990 (Tamil Nadu
Act 31 of 1990)” shall be inserted;

(c) in the provise, for the expression “University of Madras”, the expres-
gion “OUniversity of Chennai® shall be substituted.

s TG (2) in sub-section (4),—

. (@) for the expression ‘'University of Madras” in two places where
is. occurs, the expression “University of Chenpai’’ shall be substituted;

. (b) for the expression “and Bharathidasan University"” in two places where
it ocours, the expression “Bharathidasan University and Manonmaniam -Sundaranar
University’’ shall be subs ituted; G

(3) in sub-section (5),—

s .
i

e ™. (@) tor the expression “University of Madras”, the expression “Univer- - i
sityJof Chenaai” shall ba substituted; : o : RIS ~
~ (b) for the expression “and Bharathidasan University”, the expression
;fo‘ira;htidasag-- Uuniversity and. Mahonmaniam Sundaranar Unjversity” shall
substituted ; S : .

Amendmentof 5. In section 70 of the principal Act, in sub-section (2),—
section 70- . ‘ -
O B KL P (a) for the expression “University of Madras”, the expression “Univetsity
g4 oeet-s  of Chennai” shall be substituted;
(b) for the expression “and the Bharathidasan University”, the expression
“the Bharathidasan University and the Manonmaniam Sundaranar University”

shall be sybstituted. .

HE 42 . \ )
Amendment of 6., In the Schedule to the principal Act, under the heading ¢ Government Law
the Schodule.  &Golleges”,— .. . .- R S TR
(a) in item 1, for the word “Madras”. the word “Chennai” shall 'be subs-
tituted ) ' . .
-~ () -after- item “4. Government Law College, Coimbatore”,the following
item shall be added, namely:— L - ,

.+ %5, Government Law College, Tirumelveli”. - .

(By order of the Governor)

A. K. RAJAN, .
Secretary to Government, Law Department,

o1

"o
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Tamil Nadu Acts and Ordinances.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the Govemor on
the 22nd June 2001 and is hercby publiched for gencral information:—

ACT No. 8 OF 2001.
An Act further to amend the Tamil Nadu Dr. dmbedkar Law University Aef, 1996.I

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-first Year
of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Dr. Ambedkar __.v Universil  shor title a
{Amendment) Act, 2000, commencer

{(2) It shall come into force on such datc as the State Government may, by
notification, appoint.

Tamil Nadu 2. In section 27 of the Tamil Nadu Dr. Ambedkar Law University Act, 1996 (herein-  Amendmen:
Act 43 of  afer referred (o as the principal Act),— of scction
1997.

(1) in sub-scction (3). the expression “ for information” shall be omitled,
(23 after sub-section (3), the following sub-scction shall be added, namely:—

* “(4 On receipt of a copy of the annual report, the Government shall cause a
copy af such rcpart together with their comments thereon to be laid before the Legislative
Asscmbly.”.

3. [n section 28 of the principal Act, afier sub-section (3), the following sub-section shall | Amendmen
be added, namiely:— + of section

“(4) The Government shall cause the annual accounts and the audit report to be
laid belore lhc Legisiative Assembly.”.

{By order of the Governur)

K. PARTHASARATHY,
Secretary to Government,
Law Depariment.

(i aND PUBLISHED BY THE DIRECTOR QF STATIONERY AND PRINTING, CHENNAI
ON RFHALF OF THE GOVERNMENT OF TAMIL NADU

13TT 0 IVSY Iix (433) i51]
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Tamil Nadu
Act 43 of
1997.

Tamil Nadu
Ordinance
7 of 2012.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 16th November 2012 and is hereby published for general
information:—

ACT No. 49 of 2012.

An Act further to amend the Tamil Nadu Dr. Ambedkar Law
University Act, 1996.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Dr. Ambedkar Law University
(Amendment) Act, 2012.

(2) It shall be deemed to have come into force on the 31st day of
July 2012.

2. In section 12 of the Tamil Nadu Dr. Ambedkar Law University Act, 1996
(hereinafter referred to as the principal Act), in the third proviso to
sub-section (3), for the expression “sixty-five years”, the expression “seventy
years” shall be substituted.

3. (1) The Tamil Nadu Dr. Ambedkar Law University (Amendment) Ordinance,
2012 is hereby repealed.

(2) Notwithstanding such repeal anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to
have been done or taken under the principal Act, as amended by this Act.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 12.

Repeal and
saving.
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The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 15th February 2020 and is hereby

Tamil Nadu Act 43
of 1997.

Tamil Nadu
Ordinance 11 of
2019.

published for general information:—
ACT No. 9 OF 2020.

An Act further to amend the Tamil Nadu Dr.Ambedkar Law
University Act, 1996.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventieth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Dr.Ambedkar Law
University (Amendment) Act, 2020.

(2) It shall be deemed to have come into force on 27th day
of December, 2019.

2. In section 15 of the Tamil Nadu Dr.Ambedkar Law University
Act, 1996, in sub-section (2), for clause(a), the following clause shall
be substituted, namely:-

“(a) The holder of the post of Registrar,-

(i) must possess a Master’s Degree in Law with not
less than 55% of marks or of an equivalent grade in a point scale
wherever grading system is followed; and

(i) A. must possess 3 years of experience as Professor or
8 years of experience as Associate Professor or 15 years of experience
as Assistant Professor at academic level 11 and above in the
Tamil Nadu Dr.Ambedkar Law University or in a Government
Law College in the State or comparable experience in research
establishment or other institutions of higher education; or

B. must possess 3 years of experience as a Principal of a
Government Law College in the State; or

C. must possess 15 years of administrative experience, of
which 8 years shall be as Deputy Registrar or an equivalent post in
the Tamil Nadu Dr.Ambedkar Law University or other Universities in
the State; or

D. must possess 3 years of experience as an officer of the
Government not lower in rank than that of the Deputy Secretary to
Government, Law Department.”

3. The Tamil Nadu Dr.Ambedkar Law University (Amendment)
Ordinance, 2019 is hereby repealed.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (FAC),
Law Department.

Short title and
commencement.

Amendment of
Section 15.

Repeal.
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